——i

LOK SABHA DEBATES

6117
LOK SABHA

Wednesday, March 16, 1960 /Phalguna
26, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Violation of Air Space in NEFA and
Assam

Shri D. C. Sharma:
Shri A. M. Tariq:
_Shri Hem Barua:

<
4’ Shri Ram Krishan Gupta:
=875,

Will the Minister of Defence be
‘pleased to refer to the reply given to
Starred Question No. 779 on the 10th
December, 19859 and state:

(a) whether Government have re-
ceived any reply to the notes handed
over to the Chinese Embassy regard-
ing the violation of air space over
NEFA and Assam; and

(b) if so, the nature of the reply?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) The Chinese Government denied
that any of their planes ever violated
Indian air space. The protest notes
exchanged between the Governments
of India and China in this connection
have been incorporated in  White
Paper No. III (pages 100 to 104),
which was placed on the Table of the
House on 10th March, 1960.

Shri Ram Krishan Gupta: May I
know whether any other such incident
haé been reported to have occurred
since the handing over of the nate to
the Chinese Embassy?
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Sardar Majithia: We have got no
knowledge about that, Sir.

‘Shri Hem Barua: In view of the
emphatic denial of the Prime Minis-
ter on the 18th and 2Ist December,
1858 and the 22nd February, 1960 and
of the Defence Minister on the 18th
of December, 1959, that our air spacc
was never violated by Chinese air-
craft, may I know how Government
reconcile this denial with the admis-
sion as embodied in White Paper III
in which it is stated that this protest
note was delivered to the Chinese
Embassy here on the 5th December,
1959?

The Minister of Defence (Shri
Krishna Menon): I have no recollec-
tior. of the exact terms of the .ceplies
made on that occasion either by the
Prime Minister or myself. I saouid
have notice for that. What we said
was that there were a number of our
own aircraft looking after this place.
The Prime Minister said something of
that kind. We had no evidence of
any violation and the only  people
who could do anything of that kind
would be those who go up to that
height or have instruments for doing
so. It is not possible to detect any
aircraft at that height. We have said
we had no evidence. When tne report
was received of suspected violation we
lodged the protest.

Shri Hem Barua: May I draw the
attention of the Defence Minister to
the speeches madc in this connection?

Mr. Speaker: What is the use of
arguing this matter? The hon. Min-
ister has said that our own planes
were flying up and down and unless
we go to such a height it is not possi-
ble to know it. Later on, when they
received information, then they took
up the matter. Therefort, there does
not seem to be any inconsistency.
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Shri Hem Barua: The denials were
made on the 18th and 21st of Decem-
ber, 1959, and also on the 22nd of
February, 1960, in the Prime Minis-
ter's reply to the debate on the Presi-
dent’s Address. But, on the 5th
December, this note was handed over
to the Chinese Embassy, protesting
against the violation of our air space
by the Chinese planes. Obviously,
they had evidence with them and
that was why they protested. 1 say
that this is an attempt on the part of
Government to suppress facts. How
can you dislodge this suspicion?

Mr. Speaker: It is not necessary to
have a preamble. The hon. Member
can put a question straight. Even
before the statement was made in this
House the protest had been made. Is
it not a fact that a protest had been
launched with the Chinese Govern-
ment; and, if so, how does it happen
that a  different version has been
given here? That is all the simple
question.

Shri Krishna Menon: While Gov-
ernment is one the Speaker is well
aware that these protests and super-
visions proceed from different parts of
Government. I am not saying that
there is no co-ordination. It is possi-
ble that when a country is under
threat from outside situations may
arise like this. So far as I am aware,
there was no evidence of those viol-
ations. That is what the Prime Min-
ister said.

Shri Tyagi: Has a protest been lodg-
ed with China without ascertaining
whether there was a violation or not?
If the Government had not ascertain-
ed about the violations, why did they
mention that fact in their protest to
China for this contradiction would
make their position weaker?

Shri Krishna Menon: I was not here
at that time. But I understand that
the question related to the Ladakh
area and the answers related to the
eastern area. If there is any doubt
on this matter we are prepared to
clear it at any other time. I do not
think there is any contradiction. When
the question relates to Ladakh and
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the answer relates to NEFA a new
situation arises.

Shri Tyagi: May I know whether the
violation was on the side of Leli or en
the side of NEFA?

Shri Krishna Menon: The protest
has been with regard to the Ladakh
area. *

Shri Hem Barua: I tabled a short
notice  question specifically about
these incidents mentioned in the White
Paper III. 1 wanted to know speci-
fically about that. That short notice
question was brushed aside and my
name was clubbed with the Ladakh
area. When my name had been club-
bed with others and when my specific
question was about the incidents of
violation mentioned in the  White
Paper III, which relate to violations
of air space in NEFA, possibly these
supplementaries could be allowed.
There is a contention that this relates
to Ladakh. Does it not show that
it is shelving the responsibility of
Government?

Mr. Speaker: The Dafence Minis-
ter is not responsible when questions
are put like this and clubbed to-
gether. When more than one question
relates to the same matter, the office
suggests that all these questions may
be put down into a comprehensive
question. That does not prevent the
hon. Member from asking—as he usu-
ally does—what has happened to
Ladakh? What has happened to those
matters that have been raised in the
White Paper? It is not as if anything
has been suppressed by the Defence
Minister. The hon. Member could
have put that question if he wanted to
be sure.

Shri Hem Barua: There is a differ-
ence. My point is this. The Defence
Minister puts up the plea that the
question related only to Ladakh and
the supplementaries were about viol-
ation of air space in NEFA. My con-
tention is this. I tabled a short notice
question with particular reference to.
air space violation in NEFA as men-
tioned in White Paper I1II. But I
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was told that my name had been
clubbed with others because there was
& question of air space violation.
Therefore, I think, I am entitled to
put questions about air space viol-
ation relating to NEFA.

Mr. Speaker: I am not able to
follow so that I may give a reply.

Shri Hem Barua: The point of order,
Sir, ........

Mr. Speaker: I am not able to
follow the point of order. How can
1 give a reply?

Sardar Hukam Singh: The hon.
Member only desires that he may be
allowed to put supplementaries here
about the air space violation in the
NEFA area. The hon. Minister per-
haps said that the question related
1o air space violation so far as Ladakh
was concerned and that he was not
ready to answer this supplementary
because this particular question re-
lated to air violation that took place
in the NEFA area. The hon. Member
says that his question related speci-
fically to air violation in the NEFA
area but his question was disallowed
and his name was clubbed with others
in this question. The information he
received regarding this clubbing was
that because there was another ques-
tion relating to air space violation,
therefore, his name has been clubbed
there. He wants that because his
question related to air space violation
in NEFA he may be allowed to put a
supplementary on that also. That is
the point.

Mr. Speaker: Ultimately, when the
question emerged as put down on the
Order Paper was it in general terms
of violation of air space?

Shri Hem Barua: The Defence Min-
ister said......

Mr. Speaker: Leave alone the De-
fence Minister. If the question was
in general terms and if the hon. Min-
ister had answered that there has
been no violation, possibly, it may
affect Ladakh also. If it referred only
to Ladakh though the hon. Member
bad given .it. with respect to NEFA
.
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and it was included in the question
about Ladakh he must have put a
question. It is not due to the mis-
take of the hon. Defence Minister.

Shri Tyagi: Are the Government in
a position to assure the House that
for fulure ample arrangements have
been made to intercept any air viola-
tions on these borders? Is the hon.
Minister in a position to give such an
assurance to this House?

Shri Krishna Menon: Sir, if you wish
me to answer this question I will do
so. You will appreciate, Sir, that by
giving an answer to this question [
will certainly have to give to a cer-
tain extent information about oper-
ation of our aircraft. 1 do not want
to withhold any information.

Shri Tyagi: 1 never wanted to have
any detailed information. I only want-
ed him to assure this country that
he has made all ample arrangements
to intercept any air violations, It is
not a secret information.

Shri Vajpayee: Sir, I rise to a point
of order. The Question Hour cannot
be used for seeking assurance from
the Minister.

Shri Tyagi: The country wants to
know whether there are ample arran-
gements of defence or not. There is
no secrecy about it. I have heard the
Prime Minister and other hon. Minis-
ters all the time saying that they
have got ample arrangements.

Shri Krishna Menon: The hon.
Member may have different ideas
about secrecy in this matter. I am
suffering from some of it now.

Shri Tyagi: You will suffer for
your life; nobody can help it. But
the country wants an assurance.

Mr. Speaker: Order, order. Let
there be no exchange of words like
this.

Dr. Ram Subhag Singh: In the note
received from China dated 21st
December, 1939, they have said that
Indian aircraft intruded into Chinese
air space over the Lake Pangong arca
and east of the Konga Pass and two
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or three other places. When I looked
at the map I found that these areas
are within our territory. I want ta
know whether the Government of
India has made it clear to the Chinese
Government that ‘these areas are
Indian?

Shri Krishna Menon: Yes, Sir. we
have. That is a political question.
that is to say, what is Indian territory”
We have said that the MacMahon line
is our boundary in this area.

ir. Ram Subhag Singh: Pangonsg
Take and Konga Pass are in Ladakh

onri Krishna Menon: That is  the
question under dispute. That is the
question now which has created al’
this position. We have said that it is
uur territory. We have said that we
shall not yield any of these territor
ies. We have not conceded any
=overeignty to China or anyone else

Shri A. C. Guha: Sir, may I have
your ruling on the question put by
Shri Tyagi? May I know whether
this House is entitled to have some
sort of an assurance that necessary
precautions have been taken to
maintain our air space and prevent
any air raids? We would like to
know whether this question is covered
by the privilege of secrecy or this
House is entitled to have an answer.

Shri Tyagi: We are suffering under
dictatorship. There is no democracy
in this country if even that assurance
cannot be given.

Mr. Speaker: The hon. Member has
invited my opinion regarding this
matter. 1 would request hon. Mem-
bers not to ask for assurances. Shri
Vajpayee himself pointed out that the
Question Hour ought not to be used
for that purpose, and therefore I
Kept quiet. Otherwise, the Ministers
are pinned to their statements here,
and later on it may not be possible
for them to stick to them. There is
no good then saying that they said
one thing and they have not been able
to carry them out. Therefore,  hon.
Members will th lves refrain from
asking assurances.
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But, later, on, Shri Tyagi put the
question in another manner. - He
asked whether sufficient precautions
had been taken to see that no more
such violations take place. I do not
think there is anything harmful in
that. Once there has been an aggres-
sion questions have been asked as to
whether we have taken steps to see
that there is no more aggression. The
hon. Prime Minister himself has ans-
wered such questions. Leaving alone
the other portion that has been en-
croached upon in respect of which we
are making ncgotiations, questions
were asked about the steps taken to
prevent further encroachment, There-
fore, the hon. House would like to
know if sufficient precautions have
been taken. How it has been done,
nobody wants to know the secrets.

Shri Krishna Menon: That has been
answered. The question as I heard
was, whether we are in a position to
go up in the air and intercept any air
violations on our borders.

Some Hon. Members: No, no.

Shri Krishna Menon: If I am mis-
taken, I am sorry. But so far as our
resources go, we have repeatedly said
in the House, we have made all ad-
justments that are possible in order
to meet any further incursions by land
or in any other way.

Shri Tyagi: That is what 1 wanted
to know.

Shri A, M. Tariq: May I know the
number of violations that have come
to the notice of the Government in
the NEFA arca in Assam?

Mc. Speaker: Is it not given in the
White Paper?

Sardar Majithia: Yes, Sir.
Some Hon. Members rose—
Mr. Speaker: Next question.

- Shri Hem Barua: Sir, may I put one
question. Sir, I am concerned with
tHis and I thought you would possibly
allow me thrée supplementaries. -
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Mr. Speaker: I have already allow-
ed u sufficient number of supplem-
mentary questions.

Shri Hem Barua: Only one.

Mr. Speaker: That does not matter.
1 hope the hon. Member would bear
with me. He will have enough op-
portunity on other occasions.
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[Dr. K. L. Shrimali: (a) and (b). A

statement is laid on the Table of the
Lok Sabha.

STATEMENT

The Government of Uttar Pradesh
have intimated that, in view of the
increase in the number of colleges
since the estimates of expenditure
were last prepared by them, it has
become necessary to revise those esti-
mates and further that the State Gov-
ernment will require hundred per
cent. central assistance not only for
the enhanced non-recurring expen-
diture but also for the recurring ex-
penditure involved in order to im-
plement the scheme in the State Uni-
versities. The revised proposals of the
State Government involve an ex-
penditure of about Rs. 8 crores to the
Central Government, as against the
original estimates of about Rs. 2
crores, and are being referred to the
University Grants Commission for
the University Grants Commission].

(c) None in 1958-80. The release of
central grant in 1960-61 would be
considered in the light of decision of
the University Grants Commission).
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